FORMA
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution process for Corporate Persons) regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF
BKR HOTELS & RESORTS PRIVATE LIMITED

Relevant Particulars

1 Name of the Corporate Debtor

BKR Hotels & Resorts Private Limited

2 Date of Incorporation of the
Corporate Debtor

November 30, 2006

3 Authority under which Corporate
Debtor is Incorporated/Registered

Companies Act, 1956

4 Corporate Identity Number

U55101TN2006PTC061627

Address of the Registered office
of the Corporate Debtor

Old No. 6, New No. 9, Venkatesan Street
T. Nagar, Chennai - 600 017.

6 Insolvency commencement date in
respect of Corporate Debtor

May 30, 2017

7 Estimated Date of closure of
Insolvency Resolution Process

November 26, 2017

8 Name, Address, E-mail address
and the Registration number of
Interim Resolution Professional

R Venkatakrishnan,
1/4 Rangas, RA Puram 4th Main Road,
Chennai 600 028.

bkr.ibc@rvkassociates.com, 044-2461 8778
[IBBI/IPA-001/IP-P00115 /2017-18/10250
(Regulation 5)]
[IBBI/IPA-001/IP-00087/2016-17/1109
(Regulation 9)]

June 13, 2017

Notice is hereby given that the National Company Law Tribunal, Chennai Bench, has ordered
the commencement of a Corporate Insolvency Resolution Process against BKR Hotels &
Resorts Private Limited vide Order No. CP/472(1B)/CB/2017 dated 30.05.2017.

The creditors of BKR Hotels & Resorts Private Limited, are hereby called upon to submit a
proof of their claims on or before 13.06.2017 to the Interim Resolution Professional at the
address mentioned againstitemno.8

The Financial Creditors shall submit their proof of claims by electronic means only. The
operational creditors, including workmen and employees, may submit the proof of claims in
person, by post or electronic means.

The claims may be submitted in the Scheduled Forms B, C, D and E in terms of Regulation 7,
8 and 9 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016 by the Operational Creditors, Financial Creditors,
Workman or an Employee and Authorized representative of Workmen and Employees
respectively as the case may be.

Submission of false or misleading proofs of claim shall attract penalties.

R Venkatakrishnan
Interim Resolution Professional
IBBI/IPA-001/IP-P00115 /2017-18/10250

9 Last date of Submission of claims

Date: 31.05.2017
Place: Chennai
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